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The applicent, Shri P.T. Mathew, who is
working as Tradesman ‘D' with Electronics Regional
Test Laboratory (West) (ERTL(#). Department of
Electronics, has filed this applicaetion with respect
to non=-allotment of family accommodation under the
relevant rules of allotment of temporary Government
accommodation in ERTL (W), He has allegea that 0JLzﬁAuJ’%,
certain quarters which have been given to certain

essential staff has been done arbitrarily and illegallyamw(

/2’ _Be has been discriminated in respect of the allotment

of the guarters,

On perusal of the reply given by the
respondents and the relevant Rules it is seen that

the allotment of the houses in question have been

made in accordance with the extant Rules and Policy
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to the elégiéble persons posted in ERTL (W), The main
reason for allotment of the family quarters to
Scientific and Technical persons was that they were
recruited on an all India basis and they found acute
difficulty to get suitable accommodation in Bombay .
Since most of them will be fresh to Government service
they will have to wait for years for their allotment
of Central Government accommodation in their turn,
Therefore, in order to attract and retain key
Scientific and Electronic personnel at ERTL (W5 special
sanction had been obtained from the Headquarters at
New Delhi for sanctioning residential accommodation
to these persons. Later the administrative staff

i!' la: were also considered for allotment of these quarters.
Accordingly in the administrative quota the staff car
Driver who is senior most among the staff and whose
services were very essential atvany given time for
the Laboratory had been allotted one of these quarters,
The other persons to whom the houses have been given
have also been satisfactorily explained in the reply
filed by the respondents, Ve find that these have

been done under the allotment Rules, based upon seniority,

0,

o basic pay and marital status and hence legal and valid,
The respondents have also stated that Mr, Mathew's
application for femily quarteBs will be considered in

‘its turn.

In the above circumstances we find no merit

in the application, The application is dismissed with

/N

no order as to costs,
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